File No. A-12011/2/2018-FSSAI(Admin) — '8 23
Food Safety and Standards Authority of India
Ministry of Health and Family Welfare
Benfish Tower, 6" Floor, 31 G.N. Block, Sc-5,
Salt Lake, Kolkata-700091

Date: - 17.01.2022
To,

The Deputy Director (HR),
Food Safety and Standards Authority of India,

FDA Bhawan, Kotla Road,
New Delhi - 110002

Sub:- Submission of Immovable Property Return(IPR) for the Year-2021
Sir,

This is in reference to your OM No-34011/1/2021-HR-FSSAI dated 27.12.2021
regarding subject mentioned above.

The IPR in respect of Col. Pramod Dahitule, Regional Director is enclosed
herewith for your perusal please.

FSSAI-Kolkata =~ \X \



STATEMENT OF IMMOVABLE PROPERTY RETURN FOR THE YEAR 2021 (AS ON 31.12.2021)

1. Name of Officer (in full) : COL DAHITULE PRAMOD SHAHAJI 4. Present post held : Regional Director Eastern Region
2. Service to which the Officer belongs : Food Safety And Standards Authority of India (On Deputation) 5. Present Pay: Rs 1,97,600/- Basic Pay
3. Date of appointment : 13 Auqust 2019 6. Date of birth : 24" Nov 1971
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of house (s) from whom
and year acquired.
when
= purchased. B N R e R -
1 r, 02 0 3 | 4 L S S - [ S . . 5o 8
ML ==
- = = s —_
N————
wer T ‘Signature:
Col Pramod Dahitule Name : Col Pahitule Pramod Shahaji

, CF TH UH ¢ a1
Director, FSSAI

et e e gt dr, wrermar
) ) ) Eastern & North Eastern R
1. In case where is not possible to assess the value accurately, the approximate value in relation to presen cohgﬁl ka'g may be indicated.

2. Includes short term leases also.
- =2, The declaration fonm is roquired o be filled in and submitted by every member of Class tand Class Il (Group A and Group B) services under rule 15(3) of the
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Note Dated: |4 Jan 2022
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